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CENTRAL pDOMINISTRAT IVE TRIBUNAL !
PRINCIPpL BENCH: NEU DELHI ~

U.Ao N0-2324/93

Ney Delhi this the 98th day of August 1994

Hon'mle Shri J+P. Sharma,Member (3)
Hon'ble Shri PeT. Thiruv;ngadam,member(A)
Beg Raj Singh

Vill, Sikheras

Teh.BagPat, .
Distt.Meerut,(UsPe) eees ACPlicant

(By shri Bien giﬂgb’:ﬂdvocate>

Vs .

1. Union of India
through
Garrison Engineer:
Tejpur )
P.0. Dekar gaon{Salm ra)
oistt.SOnitpur(Assam3

2. Enginger-in-Chief
£-in~-C's Branch
Army Head QUarters(AHQ)
Kashmir HDUS@ ’
pHg P.O,
Ney Delhi. es.s Respondents

(8y shri P.H,. RamehandanijAdvoecate )

ORDER

Hon'ble Shpi JePs Sharma,Member (3)

The APPlic,nt after serving Indian Army
retired from the army and was glven a civilign past
and joined 505 Army Bagse Workshop, Delhi Cantt.

He was transferred to Ordinance Factory,Khamariya,
Jabalpur,M.P. From there, he was transferred to

MES Garrison Enginesrs TeiPuriAssam) weeefe 202673
and remained there till 3.5.75. The aPPlicsnt uas
dismissed from service by Garrison Engineer,TejZur
on 3.5.75. He challenged that Draer dated 1712+ 75

in the Hon'ble Court of Mungif Magistrate,meerut




* in & suit No.356/79 filed in November 1578, Thret suit waes decided
expzrté by the order dated 18.11.,82, The suill uie cecravt exporiv.
4 The order deted 11.12.75 dismissing the services of Lhe plaintifs
was declered illegal and ineffective. The Oepertmort hao préfary?:
an appeal agzinst the seid order Civil kppe=l Mo .52 /88 (housver
“poeal No. in the impugned order is 462/64) and it it suic thel
same is pending there. The applicsnt wss reinststec in scrvace
his post by the Gerrison Zngineer on 17.4.84. Tha - .plic nt Koo
sinc2 retired from service in Mzy 1991,
2. The epplicant filed this zpplication in woven er,19493.
Ajyricved by the order deted 20.9.93 rejecting his rovgresent ti o
fiteo in Merch and July,1993 cleiming the pay for tno poricd fros
) 3.5.75 to 16.8.84 he has &lso been told thet his G.F.f, scoount
hae =zlready been clesed with final payment of 5.6,40u/- in ~oril,
.
1992 and nothing is due.. Regerding the other cloins of TA, /.,
and CGEIS the steps haQe been taken for the psyment f thno s-me.
3 The zpplicant has prayed for grant of number of rolisfs
uhich rre cuoted belows:
Direct to the respondents to p=y = totzl sum f
%5,709312 /= to the applicant scon as ser the cot:ils
civen below:
' (i) Pay znd zllowznces for the psriocd G900, 000,/ -

. 345475 to 1644484 with 18% compound

interest.

(ii)  GPF yith 18% compound interest 70,000/~
(iii) IOMF fund with 18% compound interest 30,000/~
(iv)  Permsnent claim of TA/DA on pension 2,812/~
{v) Rrrears of enchanced salary for

the coriod 17.4.84 to 30.4.%

and pension and gratuity since
30e4.91 on account of higher
fixztion of pey due to ipcrements

and promotions with 18%

compound interest, LeSu,l00/-
Tot=1: 900,312/
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4. The Respondents were given the notics for he-ring
on pdmission. But the resPondsnt did not fiie any re-ly
though Shri PeHe Rgmchandani Preyed for time 2n 6.5.94.
None aPPeared fOr the respondents on 11.8.34. The

applicant's counsel therefore was hearde The a:fplic nt
has showyn his residence in Village Sikhera,Distt. tigerut
and as such there being no recguest under sec-i’n 25 for
retzining this OeA. at the Principal Bench ang no  2rgers
have been obtained in that regard. The Princizzl Bench
have no jurisdiction to entertain this applic.tiosn.

B. The Civil ApPeal against the impugned order °f
Mungif,Meerut Passed exParte in suit number 355/79 ig
admitted to be Pending by the gpplicant in U.a. =nd

also mentisned in the impugned Order dated 2<.9.23.

The aPPlicant has been reinstated in pPursuanc- to the
order Of learned Munsif,Meerut in sn exporte decree

which is under challenge in Civil Appesl No.452/84.

The aPPlication is therefore by the aPflic.nt far
Paymgnt for the Period from 3.5.75 t0 16.8.84 iz stil!
not clear and haé 2lready been treated and reavlarised

as EDL. This applicatioﬂ therefore dges n‘]t lie.

G The impugned Order also shoys thzt ths G.F.F.
balance and Other dues are under Process of b:ing

Pald to the gpPlicantes The zpplicant could nat shoy
uhether the retirement dues are still pending. Thus,

the apPlicetion is vgque in thszt resbect. Further the
claim of the abpPlicant has not begen preferred in time ~nd
there shall be question of limitztion. The res: 0ndants
have not filed any rePly. The nuestion of limit-tion g

kept opegn.
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7. In view Of the gbove the aprplicstion is
disposed Ofas not mgintaingble in the Principsl Benech
with liberty to the aPpPlicant to gssail any surviving
grievance before the comfetent forum subject t3 lpy Of
limit,tion.

P) O A\f\,w\dw“

(PeT+. THIRUVENGADAM) (JeP. sHaxMAJ
MEMBER(A ) MEMBER (J)
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